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Order dated 2.6.2004

On being mentioned this matter has been
taken up.

Heard Shri N.R.Routray, learned counsel
for the appdicant and Shri R.C.Rath, learned
Standing Counsel(on whom a copy of the 0.,A. has
been served) appearing on behalf of the
Respondents~Rallways.

Applicant's father, while serving as

and becalke cripple following to amputation of’

Driver under the Railways faced with an accident



=Sy e L T T T A e S .

i . N &8 2 /444

NOTES OF THE REGISTRY

}
ORDERS OF THE TRIBUNAL .

Y;;V %y;ANJZL~m Qﬂ¢mAn
CQWbVV"(‘Fa Nerrva)

3 e
M
e

LT‘((Q' NS

uTrm &

At “A C’.A.

el MUA/"\ U‘IkD 4 et

w/"; C}\/AD Lﬁ) R ~

- ay\L/J’ l

e
e oL, WA

Q,U%—V\M./

2&7'¥'5M

}-ﬂ}
his right hand. In the sa}dxéremises, although
an alternative emplloyment was to 4 made i
available to his father, he preferred to take 1
retirement. In this background, in order to |
remove the distressed condition of the family's
an employment on cgmpassionate ground was
sought for by the present applicant as a measure
of rehabilitation assistance. It is the case
of the applicant that whatever informations
were required by the Respondents-Department/
Railways, have already been furnished'p%'the
applicant's family, but as yet he has not been
favoured with any reply and in the circumstances
the applicant has approached this Tribunal
under Section 19 of the A.T.Act, 1985, for
redressal of his griewance.

Having heard the learned counsel of
both the sides, Respondents are directed to
consider the grievances of the applicant/
applicant's family(with a view to provﬁﬂﬂag
an employment)on compassionate grouﬁé}ié
favour of the applican%)and pass necessary
consequential orders by the end of September,
2004.

With the observation and direction as
made above, -the D.A. is disposed of at the stage
of admissiohl No costs.

Send copies ofAﬁhis order along with

copies of the OeA. to Regp ondents and free

copies of the order be handed over to the

learned counsel of both the sides.
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